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MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report
the following messages received from the
Sccretary of Rajya Sabha :—

(i) = *‘In accordance with the provi-
sions of sub-rule (6) of rule 186
of the Rules of procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Railway Passenger

" Fares Bill, 1971, which was
passed by the Lok Sabha at
its sitting held of the 25th
November, 1971, and transmitted
to the Rajya Sabha for its recom-
mendations and to state that
this House has no recommenda-
tions to make to the Lok Sabha
in regard to the said Bill.”

(iiy  *“In accordance with the provi-
gions of sub-rule (6) of rule 186
of the Rules of Procedure and
“Conduct of Business in the
Rajya Sabha, I am directed to

. return herewith the Tax on
Postal Articles Bill, 1971, which
was passed by the Lok Sabha at
its sitting held on the 75th
November, 1971, and transmitted

“ ' to the Rajya Sabha fcr its recom-
mendations and to state that

' ‘this !-!_nuse'hu- no recommenda-

tions to make to the Lok Sabha
in regard to the said Bill.”

-(if) “In accordance with the provi-
‘1 "sjons of sub-rule (6) of rule 186

" of the Rules of Procedure and

©oin e Conduct of ‘Business  in  the
.+ . Rajyd Sabhs, [am directed to
"% return herewith thie Inland Air
Travel Tax Bil, 1971, which
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" was passed by the Lok Sabha at
its sitting - held - ‘on the 251k
- November, 1971, and transmitted
‘to the Rajya Sabha for its
‘recommendations and to state
- that this House has no recomm-
endations to make to the Lok
Sabha in regard to the said

- Bil” : :

COMMITTEE ON PUBLIC UNDER-
TAKINGS

SECOND REPORT AND MINUTES

SHRI M.B. RANA (Broach) : I beg
to present the following Report and Minutes
of the Committee on Public Undertakings:—

(1) Second Report on Bharat Earth
Movers Limited.

(2) Minutes of the sittings of the Com-
mittee on Public Undertakings (1970-71 and
1971-72) relating to the Second Report of
the Committee on Bharat Earth Movers
Limited.

DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS), 1971-72 .

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : I beg to
present a statement showing Supplementary
Demands for Grants in respect of the Bud-
get (Railways) for 1971-72.

12.37 hrs,

STATEMENT RE. HINDUSTAN MOTORS
FACTORY, UTTARPARA

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHR! MOINUL HAQUE
CHOUDHURY) : I beg to lay on the Table
of the House a statement on. the condition
of the plant and machinery for production
of cars in the Hindustan Motors factory at
Uttarpara and book value thereof,

MR. SPEAKER, Sir, In reiponse to
your suggestion that’l make a siatement in
the House on the ‘condition of the plant
and mlchiﬂaryfbr o bf ap jn

the ‘Hindustan Motors’ factory st Ut
-mé{ﬁemwww 1 wish" ﬂ
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the m statement :° - ..

" Following my mtmmnt in the Homo
on the 26th November, 1971 in response to
Callldg Attention Notices given by scveral
Honourable Members * relating to the
judgement delivered by the Supreme Court
on 24th November, (971 regarding fixation
of car prices, I was asked why Government
should not nationalise Hindustan Motors.
I replied that Government were not con-
sidering. at the moment nationalising
Hindustan Motors in view of the poor
condition of the machinery for producing
cars, particularly when they had decided to
set up a car project in the Public Sector.

Hindustan Motors manufacture cars
in their factory at Uttarpara in West
Bengal, Commercial vehicles, shovels,
heavy cranes, structurals etc., are also
manufactured in the same factory. The
factory was first established to assemble
cars as early as 1948,  Facilities for pro-
duction of cars and commercial vehicles
are integrated. The original value of the
fixed assets of the Company as on 3lst
March, 1970 stood at Rs. 67.54 crores
according to the published accounts. The
written down value as on the same date is
Rs. 44.70 crores.

The production facilities in the Auto
Division like Forge, Foundry and Press
Shop, and in addition, some machines and
equipment, are common for the production
of both cars and commercial vehicles.
The writtep down value of the fixed assets
of the Auto Division, as assessed on the
basis of data furnished by the Company
from time to time stood at about Rs. 28.0
crores on the 31st March, 1970 as against
the origioal  value of about Rs. 54.12
crores, The written down value of the
machinery exclusively used for cars has
been assessed at about Rs. 7.5 crores. This
‘includés ' the ‘written down value of the
sheot metal dies, namely Rs. 7.81 lakhs, of
which - the  original value was about Rs
ZZM

Meuu Hindustan Motonhld!'u:nishod
certain . data ‘to the Car Prices Enquiry
Commission headed by Shri Sarjoo -Prasad
Singh which was set up followi
‘Mmm ‘of ﬂniupmmngburt
'Mhﬁmﬂ thubin -that they - woukl

..3'.'0;35'-‘

mndminmmt of the ordasof Rs. 10

crores to replace existing worn-out machi-

nery:used for production of cars; 30 ws'to
maintain the presemt: preduction . capacity:
Messrs. Hindustan Motors had also sub-
mitted-a proposal to the Goverament in
July; 1970 stating. that they would like to
discontinue productioh 6f Ambassador car
and Switch over to the production of
Opel Kadett for which : also they would
need an estimated investment of sbout Rs.
10 crores for replacement of worn-out
machinery and equipment, It will thus be
seen that, on their own statement, as
against the written down value of the fixed
asscts of the Auto 'Division amounting to
Rs. 28 crores, they would require an
investment of the order of Rs. 10
crores fo maintain the current level of
production of cars.

The annual licensed capacity for manu-
facture of commercial wehicles of M/s
Hindustan Motors is 15,000 units. There
is no control over the price of distribution
of commercial vehicles. Even so, production
of commercial vehicles by this Company
has been meagre and has been going down
from year to year, As against a pro-
duction of 4,855 trucks in 1965, their pro-
duction in 1968. 1969 and 1970 dwindied
to 1981, 1755 and 1319 respectively, The
Supreme Court has concluded that, despite
an installed capacity of 15,000 trucks
per annum, the actual production by this
firm was not likely' to exceed 5,000 per
year. As against the declining trend of
production in this plant, two of . the ‘major
manufacturing units have been recording
consistently - higher production in recent
years, :

I hope the information I have now
furnished will enable the Honourable
Members to -appriste  in better pers-
pective what I had stated . the - othet
day.

n.s‘r, bes,
BUSIMS OF 'I'HB H.Q’USE

e

THE MINISTER OF PARLIAMBNT-
ARY ' AFFAIRS - AND ' SHIPPING - %ND

~ TRANSPORT (SHRI RAJ::BAMADUR):

Sir, Irvise to announce that. Government
Bwnmi:r this . House Mnﬂ tho mk

- m‘_” '



